
 Naga  Rebels
 going  to  East

 Pakistan  (C.A.)
 [ar  यशपाल  मसह

 लोकों को  नगूकरने दे। दे।  मैं  जानना  चाहता
 हूं  कि  इस  मामले  में  बर्मा  की  सरकार  ने
 आपको  इमदाद  की  दै  या  इन्कार  किया  है?

 Sbri  ¥.  8.  Chavan:  1  think,  Sir,  I
 have  told  that  in  this  matter  we  are
 in  touch  with  the  Burmvse  Govern-
 ment.
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 Shrimat!  Renuka  Barketski:;  What  is
 the  reaction  of  the  Burmese  Govern-
 ment?

 Shri  इ.  छ.  Chavan:  I  would  not  like
 to  drag  in  the  Burmese  Government
 in  this  matter  in  more  details.

 Sbri  Vasudevan  Nair  (Ambala-
 puzha):  Is  it  a  fact  that  powerful  ele-
 ments  or  sections  among  the  hostile
 Nagas  are  against  the  truce  that
 exists  now  and  they  have  placed  a
 conditlon  before  the  Government  that
 the  negotiations  that  are  now  taking
 place  should  be  raised  to  the  minis-
 teria)  level;  if  so,  may  2  know  whe-
 ther  that  is  the  reason  for  the  Prime
 Minister  proposing  to  meet  the  tea-
 cers  himself?

 Shri  a  छ  Cbavan:  Personally  I
 think  this  question  should  be  put
 to  the  Prime  Minister  himself.

 Sbr]  M.  द.  Jadhav  (Malagaon):  May
 T  know  the  measures  taken  to  disarm
 the  rebel  Nagos?

 Shri  ऋ.  छ.  Chavaa:  When  we  come
 in  contact  with  them  we  not  only
 disarm  them  hut  ossibly  we  —  will
 resort  to  something  else.

 भी  सम  रख  शायद  (भग्जमगढ)  :

 ऐसा  मामूम  हुमा  है  कि  ae  नागा  लीडर्स
 une  मंत्री  से  सिखना  चाहते  है  और  इस
 मामले  में  औ  उपद्रव  हो  रहे  हैं  उन  पर  भी
 बातचीत  करना  चाहते  हैं।  क्या  मह  बात
 सहारे?
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 आओ  यशव्तरण्य  चाहा : हों, एक दफे हां,  एक  दफे
 उन्होंने  अपना  इरादा  ते  जहर  किया  था  और

 सुझाया  था  कि  यह  मिलना  चाहते  हैं।  यह
 वात  सही  है  ।

 22.11  hrs,

 RE:  QUESTION  OF  PRIVILEGE

 Sbrt  Daf  (Indore);  Yesterday  11
 became  very  clear  that  the  assurance
 given  to  this  House  about  furnishing
 information  regarding  the  foreign
 exchange  spent  by  the  Ministers,
 Deputy  Ministers  and  officers  on  tour
 abread  have  not  been  fulfilled  des-
 pite  the  fact  that  more  than  two
 years  have  elapsed.  Yesterday  we
 were  further  told  by  our  friend,  the
 Minister  of  Parliamentary  Affairs
 that  though  he  has  been  chasing  it
 his  chasing  has  yielded  no  results.
 Further,  we  were  8130  informed  that
 the  Secretariat  of  the  Lok  Sabha  has
 written  to  the  Ministry  of  Finance
 repeatedly  for  supplymeg  the  infor-
 mation  for  the  use  of  the  Committee
 on  Assurances  but  even  that  has  not
 yielded  any  results,  I  submit  that
 this  continued  neglect  and  delay
 amounts  to  disobedience  of  the  order
 of  the  House  and  the  order  of  the
 Committee  and  amounts,  therefore,  to
 a  clear  case  of  breach  of  privilege  of
 this  House.

 Sir,  in  this  connection,  3  would  like
 to  draw  your  attention  to  pages  111
 and  112  of  May's  Parliamentaty  Prac
 tice  where  the  question  whether  dis-
 obedience  61  fules  and  orders  of  the
 House  amount  to  contempt  of  the
 House  has  been  discussed.  The  matter
 came  up  in  the  case  of  Chandrich  and
 Martiners  and  the  question  there  posed
 was  whether  delay  in  supplying
 returns  samounted  to  disobedience
 The  Committee  unanimously  held  that
 even  delay  without  excusable  reasons
 amounts  to  disobedience  Further,
 there  is  discussion  whetber  even  dis-
 obedience  of  orders  of  the  committee,
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 delay  jn  submitting  information  and
 Teturns  to  the  Committee  of  the
 House,  amount  to  contempt  or  breach
 of  privilege  of  the  House  itself,  in
 the  sense  that  the  assurance  was
 given  on  tbe  floor  of  the  House  and
 it  was  held  that  it  is  a  breach  of  prtvi-
 lege  of  tbe  House

 In  this  case,  there  bas  been  a  long
 delay,  rather  the  information  has  been
 withheld  from  the  Committee  of  the
 House.  the  Committee  on  Assurancea,
 Therefore,  it  is  a  breach  of  privilege
 of  the  Committee,  As  the  informe-
 tion  has  been  delayed  despite  the
 request  from  the  Secretariat  of  the
 Lok  Sabha,  the  officers  of  the  Lox
 Sabha  which  is  past  of  the  Lok  Sabha
 itself,  it  is  again  a  breach  of  privi-
 lege  of  the  House.  Therefore,  I  sub-
 mit  that  the  delay  in  this  case  of
 more  than  two  years  Is  almost  un-
 conscionable.  And  as  the  Minister  of
 Parliamentary  Affairs  has  been  reduc-
 ed  to  the  state  of  saymg  that  he  has
 been  helpless  and  his  chasing  haa
 yielded  no  results  we  can  aurely  con.
 clude  that,  as  in  the  case  of  Chandrich
 and  Marviners  the  delay  constitutes  a
 disobedience  of  the  direetion  of  the
 House  and,  therefore,  1  submit  that
 the  Minister  of  Finance,  who  is  res-
 ponsible  to  the  Hnuse  for  his  depart-
 ment  has  committed  a  breach  of  privi-
 tego  of  the  House  and  so  he  should
 be  condemned  fer  the  contempt  of  the
 House  and  necessary  steps  be  taken
 in  the  matter.

 The  Minister  of  Flnanee  (Shri  T.  के.
 Krishnsmachart):  Mr.  Spcaker,  before
 I  adduce  my  explanation  1  would  like
 to  sny  that  I  am  deeply  sorry  for  the
 very  appearance  of  not  respecting  the
 House  or  any  lack  of  alertness  on  the
 pitt  of  my  Mintstry  and  I  apolugize
 for  the  same

 There  are  two  sets  of  questions
 One  isthe  question  m  rejard  to  tech-
 nicians,  which  fs  an  old  one.  My
 colteagve,  Shri  Bhagat,  had  written
 to  the  Minister  of  Parliamentary
 Affairs  on  the  23rd  of  November  ssy-
 ing  that  this  is  a  matter  where  we
 have  to  go  to  very  many  placea  and
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 that  we  have  not  got  the  information.
 That,  I  think,  wa  will  be  able  to  get,
 In  regard  to  the  other  question,  one
 question  was  fralaed  yesterday  in
 regard  to  Government  servants  who
 went  abroad,  I  think  this  question
 was  answered  on  16th  September,
 1965.  I  would  like  to  mention.  if  I
 may,  that  my  responsibility  which  is
 undoubtedly  resl  is  also  extemely
 vicarious.  I  am  not  the  person  who
 really  handles  this;  16  ministries  and
 departments  are  handling  }t.

 There  19  undoubtedly  a  lacuna  in
 our  method  of  accounting.  If  account~
 ing  is  done  in  every  department,  the
 department  would  be  able  to  furniah
 the  information  quicker;  but  the
 departznent  has  got  to  93  out  what
 the  sanctions  are  that  they  have  made
 snd  go  to  the  Accountant  General,
 Central  Revenues.  This  is  a  matter
 which  we  hope  to  rectify  very  aoon
 by  putting  the  accounts  in  the  parti-
 cular  department,

 To  go  back  to  my  atory  about  this
 particular  question,  48  ministries  and
 departments  are  concerned  with  1
 The  question  was  tabled  for  60
 September,  1065  and  thesc>  ministrics
 were  addressed  on  15  July,  1905  for
 the  information,  We  sent  a  reminder
 on  31st  August,  1965  and  again  on
 Uth  October,  1965.  A.D.O.  was  writ-
 ten  on  4th  November,  1965  and  an-
 other  D.O.  was  written  on  23rd  Nov-
 ember,  1965.  With  all  this,  still  we
 have  six  depa:tments  and  ministries
 which  have  not  sent  the  information

 उ  would  like,  if  I  may,  to  supply
 the  imformation  as  I  get.  If  it  Is
 permissible,  I  could  send  the  infor-
 mation  departmentwise  983  I  ger;  bul,
 if  the  information  is  to  be  collated,

 1  have  to  ask  these  departments.  I
 am  in  the  hands  of  the  House.  1f
 the  House  feels  that  44  ministries  had
 not  sent  the  Informniion  and  you
 would  want  the  head  of  the  Finance
 Minister  on  a  chorger—well.  the  head
 has  no  value.

 Sart  दि.  Nair  (Ambsla-
 puzha):  Which  are  the  Incorrigible
 departments?
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 Shri  ऋ.  आ.  Krtshnamachtari;  1  think
 it  better  not  to  mention  that.  There
 are  six  departments.  I  will  try  very
 hard  to  get  this  information,  if  possi-
 ble;  ut,  if  I  may,  I  may  send  the
 information  that  is  available  next
 week  and  leave  the  others  to  be  filled
 up  later.

 1  have  9150  got  two  other  questions
 of  the  same  nature,  one  answered  on
 26th  August,  195  arid  8०९
 answered  on  [lth  Novetmber,  1965.
 The  Government  has  got  one  remedy
 which,  you  know,  you  have  acknow-
 ledged.  We  can  certainly  say  that  it
 is  not  possible  for  us  to  collect  the
 infermation  1  do  not  want  to  do  it.
 In  fact,  I  had  tried  to  the  best  of  my
 ability  to  collect  such  information  as
 is  available  and  place  it  on  the  Tabte
 of  the  House.  But  I  would  suggest
 thal  I  may  in  future  send  such  infor
 mation  as  is  available  from  time  to
 time  so  that  the  inactivity  of  the
 Finance  Department  might  be  molli-
 fied  to  some  extent.

 I  would  once  again  say  that  we  try
 our  best  to  place  information  on  the
 Table.  I  also  offer  my  unconditional
 apologies  for  a  seeming  neglect  of
 my  duties  and  apparent  lack  of  res-
 pect  to  the  House  which  is  not  true.

 a  प्रकाद्दीर  जिसकी.  |  (बिजनौर)  :
 उन  विभागों  के  नाम  तो  बतलाये  जाये  i

 शब  (लार गोन)  :  उन  'डिपार्टमेंट्स
 के  नाम  जरूर  बताये  जा  नेना  पियें।

 Mr.  Speeker:  I  do  not  think  there
 is  need  for  any  further  discussion.

 Sari  5  M.  Banerjee  (Kanpur):
 There  is  no  Guesiion  of  a  discussion.
 We  want  certain  clarification.

 Mr.  Speaker:  In  view  of  the  state-
 ment  made  by  the  Finance  Minister,
 I  agrec  that  his  resfonsibility  is  at
 least  vicarious  in  all  respacte;  he  is
 not  directly  responsible  He  bas  to
 ask  other  ministries  to  send  the  infor-
 mation,  though......

 Shrt  Daft;  What  about  the  techni~-
 clans?
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 Mr,  Speakier:  ......I  would  certain-
 ly  suggest  to  the  Minister  that  those
 departments  that  have  really  délayed
 matters  and  have  been  3०  negiigent
 in  that  respéct........

 भो हुकम  नब  कंववांय  (देवास)  :
 जिन  विभाग  ने  जानकारी  नहीं  दी  उन  के
 नाम  अफ़साने  में  क्यो  आडवाणी  है  1

 Mr.  Speaker;  Order,  order.

 800  Surermtranath  Dwivedy  (Ken-
 drapera):  If  the  names  are  given,  it
 will  have  a  saiutaty  effect.

 Mr,  Speeker:  1  would  suggest  that
 at  least  some  perticular  steps  must
 be  taken  agatnst  those  departments
 that  have  delayed  matters,  because
 there  is  no  doubt  about  it  that  deli-
 berate  delay  in  supplying  Information
 that  has  been  asked  for  would  con-
 stitute  a  breach  of  privitege,  not
 against  the  Finanee  Minister,  as  I  said.
 Therefore,  I  wouid  say  that  certain
 special  measuree  must  be  taken  to
 get  that  information  as  early  as  possi-
 ble  atid  that  should  be  placed  on  the
 Table  of  the  House.  Whatever  is
 possible  just  at  this  moment  must  be
 ptaced  on  the  Table.

 Shri  T.  प  Krishnamschari;  That  I
 would  do.

 Mr.  Speeker:  Then,  we  will  see
 whether  the  House......

 Shri  M.  R.  Masaal  (Rajkot):  Sir,
 I  agree  with  you,  with  all  respect,
 that  the  apology  given  by  the  Finance
 Minister  5  adequate  and  should  be
 accepted.  But,  in  so  far  as  his
 attempt  to  divert  the  blame  to  other
 Ministers  is  concerned,  the  very
 important  principle  of  the  joint  res-
 ponsibility  of  the  Cabinet  and  the
 Government  to  this  House  also  arises
 Surely,  one  Minister  cannot  come  to
 the  House  and  say:  “I  am  helpless;
 my  colleagues  do  not  co-operate  with
 me”,  There  is  such  a  thing  as  the
 Cabinet  system  of  government,  wbich
 is  something  where  the  Prime  Minis-
 ter  and  the  Cabinet  as  a  whole  must
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 take  responsibility.  So,  there  ie  a
 fimit  to  the  excuse  that  can  be  made
 by  the  Finance  Minister.

 Mr.  Bpeaker:  1  quite  follow  that
 argument,  bat  that  might  be  a  case
 for  censure  agsinst  Government  oF
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 Sbri  5  M.  Ganerhs  The  bon
 Minister  hes  sgid  that  because  30  many
 Ministries  are  involved,  it  is  impossi-
 ble  for  him  to  submit  the  report.  My
 first  point  is  tis,  After  all,  who
 sanctiens  the  foreign  exchange?
 Ipptially  il  should  be  known  to  the

 Fm  BWinistry  that  ao  much  amount even  for  a  vote  of  Adence,  but
 not  for  a  breach  of  privilege  against
 the  Finance  Minlster.

 Shri  Daji:  1  accept  your  ruling,  Sir.
 But  1  want  to  submit  ip  thet  the
 Finance  Minlster  is  trying  to  screen
 those  defaulting  Ministries  He
 should  divulge  the  names.

 Mr.  Speaker:  He  has  promised  to
 place  that  Information.  (interrup-
 tions}.

 Shri  ‘Dail:  Either  the  names  of  those
 defaulting  departments  must  be  given
 to  us  or  he  must  beer  the  responal-
 bility,

 Shri  1  क  Getabnamachari:  I  hum-
 bly  suibmit  that  I  abal)  send  tha  infor- mation  as  soon  as  1  get  it.  Mr.  Meseni
 has  mentioned  that  we  ere  working
 under  a  scheme  of  joint  cesponsibillty.
 1  cannot  divorce  myself  of  any  1es-
 pozsibility  in  the  matter.  !  merely
 mentioned  the  steps  to  (ndisate  to
 the  House  that  I  have  not  been  Idle.
 I  have  not  tried  to  shift  the  responsi-
 bility  at  all.

 Mr.  Speaker:  When  thet  informa-
 tion  is  placed  here,  the  nsmes  would
 be  disclosed.

 Shei  क  ह 7  Krishpamacheri:  ह  crave
 your  indulgence  for  thet;  1  would  net
 be  able  to  mention  the  names.  (Inter-
 ruptions).

 My.  Speaker:  Order,  order.  The
 Members  can  stand  up;  if  t  just  call
 any  one  of  them,  then  alone  he  can
 speak.

 Shri  3.  M.  Banarjes:
 point  of  order.

 Mr,  Speaber:  Let  us  first  hear  the
 point  of  order.

 I  rive on  ७

 has  been  sanctioned.  Secondly,  the
 hon,  Minister  nas  craved  your  indul-
 Bence  not  to  disclose  the  names  of
 defaulting  dapartments.  I  want  to
 know  ugder  what  rule  le  it  Dpemnissi-
 bla.  Is  it  in  public  interest?  Whet
 secrecy  ié  there  in  this?  If  there  are
 defaulting  Ministries  or  Ministers.
 thelr  names  should  be  disclosed.  We
 want  to  censure  them  We  want  to
 know  who  are  the  defaulting  persona?

 Sbrl  Surepdranath  Dwvedy:  He
 cannot  withhold  the  information  from
 thls  House.  He  bas  not  said  that  it
 1s  in  public  interest  that  he  does  not
 want  to  disclose  the  names.  If  he
 @ccepts  your  suggestion  that  the
 repllea  received  from  the  other
 Ministries  will  be  placed  befure  the
 House,  then  automatically  we  will
 know  which  are  the  defaulting  Minia-
 tries.  JT  think  he  should  agree  now
 to  your  suggestion  and  place  the
 information  as  to  which  ere  the  Minis~
 tries  which  have  not  supplied  the
 information.

 Shel  Gari  15000  Kamath  (Hoshsn-
 gabed):  Yesterday  he  promised  to
 do  it.

 Shri  Indsajit  Gnpta  (Calcutta
 South  West):  For  once  Mr.  Banerlee
 baa  raised  a  genulne  point  of  order.
 It  should  be  conaldered  on  merits.

 Shri  Kaper  Steéh  (Ludhiana):  It
 13  a  very  rare  occasion.

 Mr.  Bpeaker:  I  am  glad  that  the
 House  agrees’  I  also  give  my  ugree-
 ment  that  for  once  he  bas  raised  il,

 T  am  alm  of  the  opinion  that  there
 ougitt  not  to  be  any  objection  to
 giving  the  information  to  the  House.
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 [Mr.  Speaker]
 If  tt  cannot  be  done  just  now,  at  least
 it  has  to  come  here  ultimately.

 Shri  T.  प.  Krishnamachari:  I  will
 make  this  submission.  I  will  try  to
 place  as  much  information  as  I  have
 before  the  House  next  week,  when
 the  House  will  have  the  chance....
 AInterruptions).

 Mr.  Speaker:  Order,  order.  The
 House  should  be  indulgent  enough  to
 allow  that  opportunity.  (Interrup-
 tions).

 Order,  order,  The  Finance  Minis-
 ter  has  just  offered  that  apology.  We
 should  accept  that.  The  question  was
 about  the  breach  of  privilege.  Under
 these  circumstances,  there  is  nothing
 that  I  can  subscribe.  (Interruptions).
 I  have  agreed  that  they  can  get  that
 information;  they  need  not  press  that
 it  must  be  done  just  now.  I  shall
 get  the  information.  I  am  taking  upon
 myself  the  responsibility  to  get  the
 information  for  the  House.

 1224  hres.

 PAPERS  LAID  ON  THE  TABLE
 NOTIFICATION  UNDER  Customs  Act

 The  Deputy  Minister  in  the  Minis
 try  of  Finance  (Shri  Rameshwar
 Sahu):  I  beg  to  lay  on  the  Table:

 (1)  a  copy  of  each  of  the  following
 Notifications  under  section  159  of  the
 Customs  Act,  1962:

 (i)  The  Denatured  Spirit  As-
 certaining  and  Determining)
 Amendment  Rules,  1965  pub-
 lished  in  Notification  No
 GS.R.  1545  in  Gazette  of
 India,  dated  the  23rd  October,
 1965.

 Gi)  GSR  1648  published  in
 Gazette  of  India  dated  the
 lath  November,  1965.
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 (ili)  G.‘S.R.  1689  published  in
 Gazette  of  India,  dated  the
 20th  November,  1965.

 (iv)  G.S.R.  1690  published  in
 Gazette  of  India,  dated  the
 20th  November,  1965.

 (५)  G.S.R.  1691  published  in
 Gazette  of  India,  dated  the
 20th  November,  1965.

 (vi)  G.S.R.  1692  published  in
 Gazette  of  India,  dated  the
 20th  November,  1965.

 (vii)  G.S.R.  1693  published  in
 Gazette  of  India,  dated  the
 20th  November,  1965,

 (viii)  GSR  1694  =published  in
 Gazette  of  India,  dated  the
 20th  November,  1965.

 (ix)  G.S.R.  1695  published  in
 Gazette  of  India,  dated  the
 20th  November,  1965.

 [Placed  in  Library.  See  No.  LT-
 5285/65).

 (2)  a  copy  each  of  the  following
 Notifications  under  section  159  of  the
 Customs  Act,  1962  and  section  38  of
 the  Centra!  Excises  and  Salt  Act,
 1944:

 (i)  The  Customs  and  _  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-sixth
 Amendment  Rules,  1965,  pub-
 lished  in  Notification  No.
 G.S.R.  1682  in  Gazette  of
 India,  dated  the  20th  Novem-
 ber,  1965,

 (ii)  The  Customs  and  _  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 seventh  Amendment  Rules,
 1965,  published  in  Notifice-
 tion  No.  GSR  1683  in
 Gazette  of  India,  dated  the
 20th  November,  1965

 (iii)  The  Customs  and  ‘Centrat
 Excise  Duties  Export  Draw-
 back  (Genera!)  Seventy-


